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(i) @S (1) H, AT GRT 43" G, 3Dl R 3R BT AT fHar ST, 3R
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3. ORT 29 BT WA — IMATIH, 2017 BT URT 29 B IWIRT (2) H——

(@) @e (@) H, " HHa DR AR dd faRel” o) & WH W), S [qavol
D B @ forg g a9 9 99 9 W R faig v & forg
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I} B A WR, “30 TdaR” 3ip AR Ieq I G |
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& foy S Ul & &R WA el 6y § | |
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THGed Y Dl XhH; AT



RIoTUH, f3HTaet UeeT, 13 JTRJER, 2022 /21 3M(Ra, 1944 5623
@) TS (@) ¥ [fde IPd & WF ) = AT F iR A vdlt iR fAdet
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T SR, eri—

"#1. TTYC IR I BT ITART—(1) Td IWRGIqd Afed VAT wraf iR el &
e, ST fafgd fog oY, ool fdavol # Wikl & wu 4 urd $9Ye &R &
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ST BT SITeT |

(2) #AE A1 W@l A T B VA USRIl B qed SUERT (1) & JH TS IRd
A gRT ITANT AT AT $9Y R U, 9 R Had B, UeR—IHdl gl
Ao w8l fhar 11 €, 98 S99 Afed gRT U Afd A, o fafeq @ oy, @y
TS & AT ARIET B

URq W8T Ul USRIGd! Ydidd UG &I d19d A B Bl YA Bl ©, S
AT IRa Afdd IAS §RT AT Yaiaa SR S &1 IbH vl Of #, i fafza
B Y, GF: UT B FbT| |

9. HRT 42, 43 3R 43F BT AU~ JIATIH, 2017 BT TRT 42, 43 3R 43F HT A
forar S |

10. ©IRT 47 &7 HeMEA.—T ARIH, 2017 BT TRT 47 B JUART (1) H—
() AT AT (3MaDB)” T BT AT fpar ST,
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() "gRT 39 AT GRT 45" el R 3Dl & UAN AT ORI 52" ¥ AR b

sfaxenfua ey g |

11. ORT 48 &7 G SMATH, 2017 B ORT 48 & IWIRT (2) H, "ORT 38 &
A AT (3MMadh) USTAl & AN Teal, (i AR &g BT A fHar S |

12. ©RT 49 HT HMEA.— JATIH, 2017 BT &RT 49 H—
(@) SWIRT (2) |, "I gRT 43—F" e’l, b, fa=g IR 1R &1« fhar Se;

(@) SUIRT (4) |, O 9@l o<l & gean iR daEl weg faenfua fhy ST
(M SuuRT (1) & gearq, FeEfaRed SuaRn siarenfia @ s, st

"(12) 39 M H sfafde f&dAT 91 & 81 gy W, WaR, uRvg & e
W, 39 ARTRM & AT T UDIgpd A AR AT B AR, 2017 & A,
S BR QM@ & U9 AfHad 9 dl e &) e, 5 o
Ffad 1 MRGIpa Afdaqal & e a7 grR1, Wi wdl iR desl & sreaed,

SClagiIch STHI @I & HATEIH 3 Tl Sl Fad T | |

13. GRT 50 BT WIAEH—H ARIH, 2017 & g7 50 #, SWRT (3) & ©MH W,
frferRed SUgRT W ATGN IR 1 Jel1g, 2017 ¥ QT T8 |AST SIQT, 3feiq—

"(3) ST&f 39YC IR UIT HT TAd ITHET iR START far w7, fodiaa aafae,
UH Ted SYMNT 3R SUANT fhy 7 39Ye aR JIT WX, WRGR §RI, Ry &
RawRel W g o S drell I ufiRd 9 sFE R W AN BT dar
BT AR TS B T O AT H, S fafed &7 5w, @y Swefr| |

14, ORT 52 P HIEE.——To SMAFTH, 2017 B IRT 52 B STRT (6) & WD H,
"RAdeR A1 BT AR YA R B foly e dRIg” @I B WM W, 30 qadR” 3Hdb 3R
¥ X TG |

15. ©RT 54 HT HLMEA.—c JFATIH, 2017 BT &RT 54 ¥ —
(@) SUIRT (1) & WRJd ¥, g7 39 & AT Jqa faaxolt § 9 ufer
" 3R

[ 3R Sl & WM W, U UG BT U Ty

if?fﬁ
afar sreat R C
NCANIIEIE

ISR
(@) SWIRT (2) ®, "BT N’ Rl B WE W Y 9§ TR W A
(1) SUERT (10) #, "SUYRT (3) & MENT" eq], PISSHI 3R 3fb BT A fHAT ST

@) WEERT & Ee (2) ®, SUEs (@) & U, MEfaRad SudEs fdenua
fepar STQTT, srerid—

"(gd) favy e S ferdddl a1 ey ofdfe S S&1s &l I &R W
Al T AG3T 3frdl |l @ YT Bl <0 H, SIEl, JATRf, 9% & U< A b
yer H Ugad $YC AT gAYC Waml @ 99 Head dR Bl URIer Sude T,
U UG @1 919d ORT 39 & 1 fIavel wgd w1 & forg frad akig;” |
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16. TdIqd ATd IR WAl & ARRH o g7 20 & AT UfSad fFAEe ueer a1 iR
Wwa@rﬁwaﬁwmezﬁmﬂﬂmﬁa@ﬁaﬂww&ﬁwﬁmﬁm——()w
AT 3R AT B IARAIH, 2017 (2017 HT TS F&AH 13) HF GRT 20 & A Ufod BAraa
o AT 3R HaT R SRR, 2017 (2017 HT 10) D GRT 146 & AT uRyg &1 RwiiRen w
SIRT SIfERTEAT AT 30 TaA0 TH0—(TW).(10)—5 /2018 ARG 30 SIARI, 2018 I LN AT
TG IR S g & W (3) # fafifde a9 €1, o REi—4 @ w9 (2) # fafafds Ofa
H, qacell yva | fhy U FHS SIe |

(2) SUERT (1) & Wl & foly 50 WRBR DI Iad IUIRT § fAfdse srfergaemel &l
AT B BT wAfAd BN AR Teell FU F AT B Bl fdd FHsh S 71 b 157
TIBR DI, Yhidad AT IR FdT B ARTFH, 2017 (2017 BT ARTID F=AH 13) BT GRT 20
% A ufod fRATae UQel AT SIR War dR A, 2017 (2017 &7 AR Hmiad 10) @
gRT 146 & A FAT TTicaes AHI WR qdelell YHTd A AR PR bl erfa o |

17. RO U9 A SR WA FR ARAFIH B gRT 50 B SULRT (1) 3R (3), €RT 54
@ STERT (12) TAT 9T 56 & FfE AN JIRRGAT & ool w9 § FeeE— (1) fomaa
Q¥ AT 3R HaT B ARATIH, 2017 @ gRT 50 DI SUIRT (1) iR (3), ORI 54 DI IUART (12)
qAT GRT 56 @ AGH URYG &I RIHIRST W IR SIRgaT d@m 20 Yado  UH0—(Th).
(10)—14 / 2017—<]ST, TRIG 30 S[A, 2017 BT FET AMT SN AR IH AT & WH (3) H
faffde arg ¥ &1, aggdi—4 & w9 (3) ¥ faffde AT 4 qadeh g9 ¥ fHy 7 |Hsy
ST |

(2) SURT (1) & WAl & oIy 59 WRBR DI Iaad IWERT H Afdse AfeRgemRil &1
HAMRAT w7 wfad BFft iR Jdae ©u & Foifda a=a @ ofdq wwsh smeeft, A s
RBR ®I BAMad UQe ATl AR a1 o MfATH, 2017 (2017 BT 10) & IRT 50 BT STIRT (1)
R (3), URT 54 @ IUIRT (12) TAT &RT 56 & e AW ATdd AHI W Il T91d 3
T B D i off |

18. HIIGI AMA! § 9T TR & SQUSY AT WU W el w7 § ge—(1) T
WHR NI, URYg 31 RBIReN W), Rarad ucer A1 iR |ar &= A, 2017 & gRT 9 @
SUIRT (1) & o, wfadal &1 TN $Rd U SN JfERIE H&ATdh 50 Yad0  TH0—(Th).
(10)—14 /2017—<fol, ARG 30 S, 2017 AR o0 (—7Tore), fRAMEE Ueer § dNg 30 o,
2017 I YHIRIG, § Jdfdse fdl 91 & 81 gY 1, A MER (Y 2301 & el 3+ arel)
@, R 7cR O &, I & SR R SFaTeia SURIe &1 Yar & g 4, 1 Jels,
2017 ¥ URY BIHR, 30 RdeR, 2019 (@I o Afwferd) o T 8F daTell 31af & SRM, B9
RIS PR I AT FIEI 81 fhdT S |

(2) U I BR BT Uldaerg T8 fBar Se, [Sar Gus fhar T B, fhe] SHEl 39
JHR GUBY el fhar Sirar, afe SuaRT (1) ¥ difcasd d9a 0R ugd 8|

19. fZAMaa U<w Are iR |aT B ARTIH, 2017 BT ORT 7 BT SWRT (2) & FEf I
SJNTERLAT BT e U | FAE.— (1) STIRT (2) & Ui & 3MefiF I&d gU, o0 (3—7Toie),
fearae uqw ¥ SN feT yiRid fRArae Uee WRGR @ ARRLAAT W1 30 YaH0  UH0—(Th).
(10)—20 /2019, TRIG 03 JAFIER, 2019, IRYG B RAHIREA W, ST BFAEA U< AT AR HaT IR
AT, 2017 @1 GRT 7 & ITERT (2) T Ued UG BT YANT IR Y, A9 ARIR g
SR B Mg ofl, Aad AR FAE YAl & oY 1 Jalg, 2017 ¥ UG 8% s SITQd] |

(2) U { I BR F YRR B A S, [T |@user fear w2, fhg S|
9 UBR HUEU T8 fhar Siran, afe sugrr (1) § il sifeRgen, @ difids a9 R ggd
Il |
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AUTHORITATIVE ENGLISH TEXT

Ordinance No. 3 of 2022.
THE HIMACHAL PRADESH GOODS AND SERVICES TAX (AMENDMENT)

ORDINANCE, 2022

Promulgated by the Governor of Himachal Pradesh in the Seventy-third year of the

Republic of India.
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AN ORDINANCE further to amend the Himachal Pradesh Goods and Services Tax Act,
2017 (Act No. 10 of 2017).

WHEREAS, on the recommendations of the Goods and Services Tax Council, the
Government of India has carried out amendments in certain sections of Central Goods and Services

Tax Act, 2017. It has now become imperative to amend certain provisions under the Himachal
Pradesh Goods and Services Tax Act, 2017 also;

WHEREAS, the Legislative Assembly of Himachal Pradesh is not in session and the
Governor of Himachal Pradesh is satisfied that circumstances exist which render it necessary for
him to take immediate action;

NOW, THEREFORE, in exercise of the powers conferred by clause (1) of Article 213 of
the Constitution of India, the Governor of Himachal Pradesh is pleased to promulgate the following

Ordinance:—

1.  Short title and commencement.—(1) This Ordinance may be called the Himachal
Pradesh Goods and Services Tax Amendment Ordinance, 2022.

(2) Save as otherwise provided in this Ordinance, sections 2 to 15 shall come into force on
such date as the Government may, by notification in the Official Gazette, appoint.

2. Amendment of section 16.—In the Himachal Pradesh Goods and Services Tax Act,
2017 (hereinafter referred to as the “principale Act”), in section 16, —

(a) in sub-section (2),—
(i) after clause (b), the following clause shall be inserted, namely:—

“(ba) the details of input tax credit in respect of the said supply communicated to
such registered person under section 38 has not been restricted;”; and

(i1) in clause (c), the words, figures and letter “or section 43A” shall be omitted; and
(b) in sub-section (4), for the words and figures “due date of furnishing of the return under
section 39 for the month of September”, the words “thirtieth day of November” shall
be substituted.
3.  Amendment of section 29.—In section 29 of the principale Act, in sub-section (2), —
(a) 1in clause (b), for the words “returns for three consecutive tax periods”, the words

“the return for a financial year beyond three months from the due date of
furnishing the said return” shall be substituted; and

(b) in clause (c), for the words “a continuous period of six months”, the words “such
continuous tax period as may be prescribed” shall be substituted.

4. Amendment of section 34.—In section 34 of the principale Act, in sub-section (2), for
the word “September”, the words “the thirtieth day of November” shall be substituted.

5. Amendment of section 37.—In section 37 of the principale Act,—
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(a)

(b)
(c)

(d)

6.

in sub-section (1), —

(i) after the words and sign “shall furnish, electronically,”, the words “subject to such
conditions and restrictions and” shall be inserted;

(i) for the words “shall be communicated to the recipient of the said supplies within
such time and in such manner as may be prescribed”, the words and sign “shall,
subject to such conditions and restrictions, within such time and in such manner
as may be prescribed, be communicated to the recipient of the said supplies” shall
be substituted;

(i11) the first proviso shall be omitted; and

(iv) in the second proviso, for the words “Provided further that”, the words “Provided
that” shall be substituted;

sub-section (2) shall be omitted;
in sub-section (3),—

(1) the words and figures “and which have remained unmatched under section 42 or
section 43 shall be omitted;

(i1) in the first proviso, for the words and figures “furnishing of the return under
section 39 for the month of September”, the words “the thirtieth day of
November” shall be substituted; and

after sub-section (3), the following sub-section shall be inserted, namely:—

“(4) A registered person shall not be allowed to furnish the details of outward supplies
under sub-section (1) for a tax period, if the details of outward supplies for any of the
previous tax periods has not been furnished by him:

Provided that the Government may, on the recommendations of the Council, by
notification, subject to such conditions and restrictions as may be specified therein,
allow a registered person or a class of registered persons to furnish the details of
outward supplies under sub-section (1), even if he has not furnished the details of
outward supplies for one or more previous tax periods.”.

Substitution of section 38.—For section 38 of the principale Act, the following

section shall be substituted, namely:—

“38. Communication of details of inward supplies and input tax credit.—(1) The details
of outward supplies furnished by the registered persons under sub-section (1) of section 37
and of such other supplies as may be prescribed, and an auto-generated statement containing
the details of input tax credit shall be made available electronically to the recipients of such
supplies in such form and manner, within such time, and subject to such conditions and
restrictions as may be prescribed.

2

The auto-generated statement under sub-section (1) shall consist of—

(a) details of inward supplies in respect of which credit of input tax may be available
to the recipient; and
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(b) details of supplies in respect of which such credit cannot be availed, whether
wholly or partly, by the recipient, on account of the details of the said supplies
being furnished under sub-section (1) of section 37,—

(i)

(i)

(iii)

(iv)

v)

(vi)

by any registered person within such period of taking registration as may be
prescribed; or

by any registered person, who has defaulted in payment of tax and where
such default has continued for such period as may be prescribed; or

by any registered person, the output tax payable by whom in accordance with
the statement of outward supplies furnished by him under the said sub-
section during such period, as may be prescribed, exceeds the output tax paid
by him during the said period by such limit as may be prescribed; or

by any registered person who, during such period as may be prescribed, has
availed credit of input tax of an amount that exceeds the credit that can be
availed by him in accordance with clause (a), by such limit as may be
prescribed; or

by any registered person, who has defaulted in discharging his tax liability in
accordance with the provisions of sub-section (12) of section 49 subject to

such conditions and restrictions as may be prescribed; or

by such other class of persons as may be prescribed.”.

7. Amendment of section 39.—In section 39 of the principale Act,—

(a) 1in sub-section (5), for the word “twenty”, the word “thirteen” shall be substituted;

(b) in sub-section (7), for the first proviso, the following proviso shall be substituted,
namely: —

“Provided that every registered person furnishing return under the proviso to sub-
section (1) shall pay to the Government, in such form and manner, and within
such time, as may be prescribed,—

(a)

(b)

an amount equal to the tax due taking into account inward and outward
supplies of goods or services or both, input tax credit availed, tax payable
and such other particulars during a month; or

in lieu of the amount referred to in clause (a), an amount determined in such
manner and subject to such conditions and restrictions as may be
prescribed.”;

in sub-section (9), —
(i) for the words and figures “Subject to the provisions of sections 37 and

38, if 7, the word “Where” shall be substituted;

(i1) in the proviso, for the words “the due date for furnishing of return for
the month of September or second quarter”, the words “the thirtieth day
of November” shall be substituted;
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8.

(d) in sub-section (10), for the words “has not been furnished by him”, the
following shall be substituted, namely:—

“or the details of outward supplies under sub-section (1) of section 37 for the
said tax period has not been furnished by him:

Provided that the Government may, on the recommendations of the Council,
by notification, subject to such conditions and restrictions as may be
specified therein, allow a registered person or a class of registered persons to
furnish the return, even if he has not furnished the returns for one or more
previous tax periods or has not furnished the details of outward supplies
under sub-section (1) of section 37 for the said tax period.”.

Substitution of section 41.—For section 41 of the principale Act, the following

section shall be substituted, namely:—

9.
shall be omi

10.

11.
sign, words

12.

“41. Availment of input tax credit.—(1) Every registered person shall, subject to
such conditions and restrictions as may be prescribed, be entitled to avail the credit of
eligible input tax, as self-assessed, in his return and such amount shall be credited to
his electronic credit ledger.

(2) The credit of input tax availed by a registered person under sub-section (1) in
respect of such supplies of goods or services or both, the tax payable whereon has not
been paid by the supplier, shall be reversed along with applicable interest, by the said
person in such manner as may be prescribed:

Provided that where the said supplier makes payment of the tax payable in respect of
the aforesaid supplies, the said registered person may re-avail the amount of credit
reversed by him in such manner as may be prescribed.”.

Omission of sections 42, 43 and 43A.—Sections 42, 43 and 43 A of the principale Act
tted.

Amendment of section 47.—In section 47 of the principale Act, in sub-section (1), —
(a) the words “or inward” shall be omitted;
(b) the words and figures “or section 38” shall be omitted;

(c) after the words and figures “section 39 or section 457, the words and figures “or
section 52” shall be inserted.

Amendment of section 48.—In section 48 of the principale Act, in sub-section (2), the
and figures “, the details of inward supplies under section 38” shall be omitted.

Amendment of section 49.—In section 49 of the principale Act,—

(a) 1in sub-section (2), the words, figures and letter “or section 43A” shall be omitted;

(b) in sub-section (4), after the words “subject to such conditions”, the words “and
restrictions” shall be inserted;

(c) after sub-section (11), the following sub-section shall be inserted, namely:—

“(12) Notwithstanding anything contained in this Act, the Government may, on
the recommendations of the Council, subject to such conditions and restrictions,
specify such maximum proportion of output tax liability under this Act or under
the Integrated Goods and Services Tax Act, 2017 which may be discharged
through the electronic credit ledger by a registered person or a class of registered
persons, as may be prescribed.”.
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13. Amendment of section 50.—In section 50 of the principale Act, for sub-section (3),
the following sub-section shall be substituted and shall be deemed to have been substituted with
effect from the 1st day of July, 2017, namely:—

“(3) Where the input tax credit has been wrongly availed and utilised, the registered
person shall pay interest on such input tax credit wrongly availed and utilised, at such
rate not exceeding twenty-four per cent as may be notified by the Government, on the
recommendations of the Council, and the interest shall be calculated, in such manner
as may be prescribed.”.

14. Amendment of section 52.—In section 52 of the principale Act, in sub-section (6), in
the proviso, for the words “due date for furnishing of statement for the month of September”, the
words “thirtieth day of November” shall be substituted.

15. Amendment of section 54.—In section 54 of the principle Act, —

(a) 1in sub-section (1), in the proviso, for the words and figures “the return furnished
under section 39 in such”, the words “such form and” shall be substituted;

(b) in sub-section (2), for the words “six months”, the words “two years” shall be
substituted;

(c) in sub-section (10), the words, brackets and figure “under sub-section (3)” shall
be omitted;

(d) in the Explanation, in clause (2), after sub-clause (b), the following sub-clause
shall be inserted, namely:—

“(ba) in case of zero-rated supply of goods or services or both to a Special
Economic Zone developer or a Special Economic Zone unit where a refund of tax
paid is available in respect of such supplies themselves, or as the case may be, the
inputs or input services used in such supplies, the due date for furnishing of return
under section 39 in respect of such supplies;”.

16. Amendment of notification issued under section 146 of Himachal Pradesh Goods
and Services Tax Act read with section 20 of Integrated Goods and Services Tax Act,
retrospectively.—(1) The notification of the Government of Himachal Pradesh number EXN-
F(10)-5/2018, dated 30th January, 2018 published in the Rajpatra (e-Gazette), Himachal Pradesh on
30th January, 2018, issued on the recommendations of the Council, under section 146 of the
Himachal Pradesh Goods and Services Tax Act, 2017 read with section 20 of the Integrated Goods
and Services Tax Act, 2017, shall stand amended and shall be deemed to have been amended
retrospectively, in the manner specified in column (2) of the IV Schedule, on and from the date
specified in column (3) of that Schedule.

(2) For the purposes of sub-section (1), the State Government shall have and shall be
deemed to have the power to amend the notification referred to in the said sub-section with
retrospective effect as if the State Government had the power to amend the said notification under
section 146 of the Himachal Pradesh Goods and Services Tax Act, 2017 read with section 20 of the
Integrated Goods and Services Tax Act, 2017, retrospectively, at all material times.

17. Amendment of notification issued under sub-sections (1) and (3) of section 50,
sub-section (12) of section 54 and section 56 of Himachal Pradesh Goods and Services Tax
Act, retrospectively.—(1) The notification of the Government of Himachal Pradesh number EXN-
F(10)-14/2017-Loose, dated the 30th June, 2017 published in the the Rajpatra (e-Gazette),
Himachal Pradesh on the same day, on the recommendations of the Council, under sub-sections (1)
and (3) of section 50, sub-section (12) of section 54 and section 56 of the Himachal Pradesh Goods
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and Services Tax Act, 2017, shall stand amended and shall be deemed to have been amended
retrospectively, in the manner specified in column (2) of the V Schedule, on and from the date
specified in column (3) of that Schedule.

(2) For the purposes of sub-section (1), the State Government shall have and shall be
deemed to have the power to amend the notification referred to in the said sub-section with
retrospective effect as if the State Government had the power to amend the said notification under
sub-sections (1) and (3) of section 50, sub-section (12) of section 54 and section 56 of the Himachal
Pradesh Goods and Services Tax Act, 2017, retrospectively, at all material times.

18. Retrospective exemption from, or levy or collection of State tax in certain
cases.—(1) Notwithstanding anything contained in the notification of the Government of Himachal
Pradesh number EXN-F(10)-14/2017-Loose, dated the 30th June, 2017, published in the Rajpatra
(e-Gazette) Himachal Pradesh on the same day, issued by the State Government on the
recommendations of the Council, in exercise of the powers under sub-section (1) of section 9 of the
Himachal Pradesh Goods and Services Tax Act, 2017, no State tax shall be levied or collected in
respect of supply of unintended waste generated during the production of fish meal (falling under
heading 2301), except for fish oil, during the period commencing from the Ist day of July, 2017
and ending with the 30th day of September, 2019 (both days inclusive).

(2) No refund shall be made of all such tax which has been collected, but which would not
have been so collected, had sub-section (1) been in force at all material times.

19. Retrospective effect to notification issued under sub-section (2) of section 7 of the
Himachal Pradesh Goods and Services Tax Act.—(1) Subject to the provisions of sub-section
(2), the notification of the Government of Himachal Pradesh number EXN-F(10)-20/2019, dated
the 3rd October, 2019, published in the Rajpatra (e-Gazette) Himachal Pradesh on the same day,
issued by the State Government on the recommendations of the Council, in exercise of the powers
under sub- section (2) of section 7 of the Himachal Pradesh Goods and Services Tax Act, 2017,
shall be deemed to have, and always to have, for all purposes, come into force on and from the 1st
day of July, 2017.

(2) No refund shall be made of all such State tax which has been collected, but which
would not have been so collected, had the notification referred to in sub-section (1) been in force at
all material times.

Schedule-1V
[See section 16 (1)]

Notification number and date

Amendment

Date of effect of amendment

1

2

3

EXN-F(10)-5/2018, dated 30th
January, 2018 [page No. 10236
of the Rajpatra (e-Gazette)
Himachal Pradesh

In the said notification, in
paragraph 1, for the words
“furnishing of returns and
computation and settlement
of integrated tax”, the
following shall be
substituted, namely:—

“furnishing of returns and
computation and settlement
of intergrated tax and save
as provided in  the
notification number EXN-

22nd June, 2017
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F(10)-25/2019, dated 2nd
January, 2020, all functions
provided under the
Himachal Pradesh Goods
and Services Tax Rules,

2017.”.
Schedule V
[See section 17 (1)]
Notification number and date Amendment Date of effect of amendment
1 2 3
EXN-F(10)-14/2017-Loose, In the said notification, in | 1st July, 2017

dated 30th January, 2018 [page | Table, against serial number
No. 3244 to 3245 of the Rajpatra | 2, in column (3), for the
(e-Gazette) Himachal Pradesh figures “24”, the figures
“18” shall be substituted.

(RAJENDRA VISHAWANATH ARLEKAR)
Governor, Himachal Pradesh

(RAJEEV BHARDWAYJ)
Principal Secretary (Law).
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